GOVERNMENT BILLS

The Orissa (Alteration of Name) Bill, 2010
and

The Constitution (One Hundred and Thirteenth
Amendment) Bill, 2010

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM): Sir, | move:

“That the Bill to after the name of the State of Orissa, as passed by Lok Sabha, be taken

into consideration.”
Sir, lalso move:

“That the Bill further to amend the Constitution of India, as passed by Lok Sabha, be taken

into consideration.”

Sir, the Legislative Assembly of Orissa adopted a resolution on the 28th August, 2008 that
the name of the State specified as Orissa in the First Schedule of the Constitution be changed as
Odisha and the translation of the word Odisha in Hindi language should be revised as Sﬂ%ﬂT as
also to change the name of the language of the State. The Govemment of Orissa has also
requested the Central Government to take further necessary steps to alter the name of the State
in English and Hindi translation as Odisha. Government of India decided to accept the request of
the Legislative Assembly of Orissa and the State Government. The Orissa (Alteration of Name)
Bill, 2010 seeks to alter the name of the State of Orissa to the State of Odisha and its Hindi
translation as Gﬁ%‘éﬂ by amending the relevant provisions of the Constitution and also providing

for consequential provisions.

Sir, | commend firstly the Orissa (Alteration of Name) Bill, 2010, as passed by the Lok
Sabha. | also commend the Constitution (One Hundred and Thirteenth Amendment) Bill, 2010,
as passed by the Lok Sabha to this august House for consideration and passing. There is an
official amendment to change the year from 2010 to 2011, which | will move at the appropriate

time.

The questions were proposed.

sft Bg=TeTOr gTfor (ST : gRIATE SUHTART HRIG Y| I8 UH WA arel fagad g eik
SHH M BT IRa< 81 81 719 # IRac 811 $1 HROTIE © b fe=1aiiR Sfteter, aF1 4 s9a
TH B IR A 3R AT fUelo TawR BT I8 [A8ud did 991 § aIRd 8 TaTsiiR aRacd=
q21 FeNegH! aTet 39 f399® ¥ Afes dees &1 v deayl oM 21 s9a foy wsAafa &
3METR BT ATILIEHT & AT 39D oI AT TR &) IURRART 2 TSR wfeai of 3k |
whipﬂﬂﬁ{?ﬂwgl
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BTy, 9 99%R, Sl & U 95 &1 ygen o9 o1, 99 o7 I8 s ol |91 §
HeHfT A Uk 81 T, ifeh SHS  d1a YRT BT RT T b HRU 1 gar, Ig Adh! Ul
2...EFTET)...

8ft goewyrgfar 3y fod R I ... (&Fger=... aivT S| .. (FGET). .

ft TE=IeTRIT 97for WEISy, AT 3 fASud BIsa T & IMREN) fa= A T 8RR
TR T AU H AT D Uga! ST AT STl o SMISUSH whip issue BI4T... (). ¥R,
TR e & oY TaaR Igadd Al e 2....&@aem)... 3S <19 JidT e 8, a1 § &1 |
B &I~ HFC H ST AT B R, H ST TRETVT TS ... (FFT)...

2ft SgwyTafar 39 379 Raave R v

sft SEARTEOr g1 § [ER STRIY BRAT 5, § qE FaeT B g1 TR gE, A
ueist & FHEeTor QM 1 b dE1 H AT srsaToft e 81 T g 3R | Al U 8 gRa
fRIg HRATYH BRI B

sft ft. g w1 (319 U_wN): IR, ... (FTE)..
sft SyeaTafa: 54 9 ST, Wil . @ger)...

sft wg=TRTEYT 9Ifor WX, I [ASTd ISIAT AU [T H 28 3R, 2008 B UTRT 3111 34
fagrae oY I8l TR B & S-d19 ATl | SIS I8 o 71 39 IR Hed I8 fAfgad v
A $T P © [P FART TT U YR e & D IR ds BT ATe il Bl 91d § 3949 I8

U Al $89Y9 B ARBR B neglect B BT W e BIAT & AR AT G981 TR Sl T
TaHe 931 &, 98 Wl Uh UHR BT BIRA 7, SHD! competence BT W HAT § ... (@FE)... §
ST SR B o a8t S Jeg w1 Sft 93 €, ST A1 7 F Y BT B, O §AR ORI &
afEgHl feR H T WS €, S U A qdl {6 H 3 g |30 Sft 8, N1 79 <7 4 g
BT &, H ST THIT a7l &8 Gl g, J T09 a1el 2, safoy {6 o9 o § s d Aga
El'l?ﬁH%cbl(Q‘RTbleIqNEBNET%\*...@?EIH)...?%_C’ﬁﬁincompetence%\’...@?ﬁlm...

sft GgwrHTgfa; THES T S, STU ... @) .
sft wg=TRTEYT gTfor: IUTTAfT ST, 31 § SO B8 Wbl § b they may say that they are

non-BJP Government ; they may say that they are non-NDA Government, but they should not be

a non-performing Government. ...(Interruptions)... Sir, the Government in Orissa

...(Interruptions). ..

oft SywyTgfar 3T RIT 910 DR B B...(FFET)... It has nothing to do with the subject.
...(Interruptions). ..

sft Sg=TeTEer 9Tfor H AT AN D Uel Hep® XE1 §, Y Al L ... @TE)... IS DI S

PR &, 98 TRBR non-performing &, 98 ARG 3194 3MYPT non-UPA IR HEd! 8 I8
non-UPA Bl %, GIERER non -performing \AXd SRR %Q...(QWEIFD...
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MR. DEPUTY CHAIRMAN: Now, Shri Rama Chandra Khuntia. ...(Interruptions)... Mr.
Pany, please sit down. MY IfST.... @e)...

8ft Sg=Tergor gIfor R, I | SN 8, 78 A1 9l I ST | (@)

#ft SgayTgfa: a8 f9a1 Bael name change XA & IR | § MY T fede HR W@ &7

sft wg=TeTEer gIfor SU|HIIL Sfl, a8l & g w1 off B Bl S fh d SfSAT A1 aled |
TEl B He Hail SISAT AT H a1 e bRel § I8 I8 UK AT &1 ATeSIf~Teb Sfia H AU gY
I 14 AT 1Y &, WA <M 14 ATl & ol G o, offh IS & 93 w18 14
[Tl # Y d AT AT H AL qreAd B (@gEr)... 89 1 e 7 qrerd €, Sfear wrer |
dieq @ forg FAifed <1 usd1 8. (Faem...

MR. DEPUTY CHAIRMAN: Mr. Pany, please conclude. ...(/nterrupt/ons)... Mr. Pany,

please conclude. ... (Interruptions)...

sft Bg=TRTRIOT gIfor 3T ANT S FEd © ST diem @ fay e sew A Sfear

sft SueaTafa; 319 9 AT H A PRI &, MU AN GAC..@TET)...

sft SgarRTIOT IfoE TR, ARG YGE A SN SST B A1 Aleg]d W § d IS D

SHRI PYARIMOHAN MOHAPATRA (Crissa): Sir, we all agreed that we will finish it in thirty

minutes. ... (Interruptions)... What is this, Sir? ... (Interruptions)...

sft wg=TRTIOr Ifor § AU e W AT A1 ATl § 6 IS IS & 9y 9gd
HSHIT BIAT 8, HH A HF TdaR-faHTR # S untimely rains g5, SHST AT 374 T Tl feam 721

MR. DEPUTY CHAIRMAN: It has nothing to do with this subject. ...(Interruptions)... 39

2ft SE=IeTIOT gIfor SUATA ST, S I B U R G H B Y ... (FTHT...

MR. DEPUTY CHAIRMAN: Mr. Pany, now | will have to stop you. ...(Interruptions)... |
have called Mr. Khuntia. ...(/nterrupz‘ions)... Now, Mr. Khuntia will speak. Except what Mr.

Khuntia speaks, nothing will go on record. ... (Interruptions)...
sft BgIRTIT TIOF *

MR. DEPUTY CHAIRMAN: Now, Mr. Rama Chandra Khuntia to speak in Oriya.

*Not Recorded.
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SHRI RAMA CHANDRA KHUNTIA (Orissa)® : Hon’ble Deputy Chairman Sir, on
behalf of 4.2 crores of people of my state, | rise to support the Constitutional Amendment Bill to
change the name of Orissa into Odisha. | want to thank the Prime Minister, U.P.A. Chairperson
Smt. Sonia Gnadhi, Speaker Lok Sabha, Chairman and Deputy Chairman Rajya Sabha,
members of Lok Sabha and Rajya Sabha, members of opposition for there support. This is a
historic moment as the long-standing wishes of the people have been fulfiled and their dignity

upheld.

Sir, after getting elected for a second time, | had raised this issue in this august house in
28.8.2008 during Special Mention. A Delhi — based journalist had published the news. The
issue was raised earlier in 2007 also. But no proposal was sent by the Odisha Legislative
Assembly. The then Minister for State for Home Affairs, Sh. Shakeel Ahmed had assured me
that, if the Odisha Legislative Assembly passes a resolution to change the name of the State,
unanimously, the process can initiated at the Central level. Taking a cue from him | had written to
the Chief Minister, the Leader of Opposition and all the members of the Odisha Legislative

Assembly. As a result of which we are now witnessing this historic day.

Sir, now I'll speak a little about the name Odisha. Etymologically it is derived from the word
‘Udra’ which means ‘agriculture’. Thus the name ‘Odisha’ symbolises a land of people
who are farmers. Its an ancient land which finds mention in the ‘Natya Sastra’ of sage Bharata
written in 2nd Century A.D. Later is the 15th Century eminent poet Sarala Das too mentions
about ‘Udra’ in his Mahabharata. From Udra the word Odia and Odisha were derived. In 1936,
when Odisha became a separate province the name Odisha was changed into Orissa
merely because it was convenient for the Britishers to write in English. The name ‘Orissa’ has no
historic or Constitutional basis. On the contrary Odisha or Udra has a cultural connect with the

past.

Sir, Odisha had a glorious past and was a land of plenty. She boasted of unmatched
maritime trade links with the far-east, especially with Java, Borneo, Ceylone, Singapore, Bali,
Indonesia etc., when the rest of India was not even aware of it. The Odia traders had made
Odisha proud and prosperous by selling their wares abroad. Unfortunately Odisha’s past glory in

now lost and she is reeling under poverty.

Sir, Odisha houses the world-famous architectural marvel ‘the Konark temple’. It still
stupefies the onlooker and is a world heritage site. Twelve hundred artisans had created this

intricately-carved wonder in 12th Century.

Sir, Odisha in a land of peaceful but valiant people. They are responsible for

transforming a war-monger into an apostle of peace. In 261 B.C., when King Ashoka

*English translation of the original speech delivered in Oriya.
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invaded Kalinga, the people fought him with all their might to upheld the dignity of their
motherland. This led Chand Ashoka to give up arms and become Dharm Ashoka. This land was
once spread from river Krishna to river Hoogly. From the heights of glory now it has plunged into
the abyss of reckless governance and massive corruption. There are multi crore scams, distress
sale of children, Spurious Dal distribution to tender school children. We are deeply anguished.
Hence it is my earnest request to the Central Government to accord a ‘Special Category State’
status to Odisha and allocate special funds to improve the conditions of this State. Sir, once
again | thank the Government for bringing in this legislation and | request all of you to support it.

Jai Odisha.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, on behalf of my party, CPI (M), | support the

change of the name from Orissa to Odisha as proposed in the Bill.

sft Rrarr= faardt (fRER) : g=gare ST AeIey, § W SS & dFl dlensi & i
FETS QT AT g1 ST 3R fIER &1 Redr g4 &1 QR &1 ST 3 A0 o IS
et Sft g1 ve &, 1936 H fI8R | SSIAT AT §3AT| Uh STATT T 59§11l Ustisa 4, fagR
3R TSI, SIHI TS G Rl A1 IqD Ul [A8R 1Sy BT Aficad I 7T 211912 H 48R
RIS 1 WY g1 37T f[A8R 99 SRA BT 81 e 2, b S0 A I [IeR & 12y ST ST
BT MR 1936 T T[T X&TI 37T Ht TS & a9l # Sff T DT 7, I helTHe § 8 ol
<@ ¢ [ TR SR IS, SIH1 ST A dle 311 BT 81 39 %8 A [TER AR IS o1 R
ggd RETRe g1 gafeuans e &  S7e! 9918 <=1 918l §) 93 @ 51 91d &1 & b ga
ot a1e T f3er o1 38T 2 iR IS AT Yg AN gl & Al ! iyt ¥aT1 81 H Rywes a1
1 e BT AT § (3 SRISH 7 981 &1 T [RATST 81 GERI &1 1d IS ST, X7 BT AH
Al I AT HR &A1 BHARY 9 ) BT M I8 Ganges B 11 I8 U &l a1d € fh
37T WY ST ITET ]TH BT XTHT BEd 2, ATST W AT 797 <) Bl Ganges Had &1 MRIX SHBT
RIT BRI 7 G S 916 f7 ANl & 81 H A<l YT e SFSH arel ANT | P! Fal
R 1 1 HE | [Sadhd 81 gs, T Pl Ganges B § S| ¥l Bls oISl Te] gafll J8T
HRT B T ST TSI B 63 a8 b g1 HigT 9 | TS BT 19T B 3R W Bl 3T A AT
HET ST &1 2, T, fo 0 89 o9+ A & F¥ged A1 § S 3191 1 Ganges AT ST 3&T 21
ST § 81 SIS Al B fob f778 &9 W3TaT= A1l &, F7y <7<l b1 &4 31uil |1 /1yt &
1 O T Al 1 €, ST arer dTel S AT § BH A BH d A9 A1 YE o - WX I F8T
TeReT B8Rt S¥ & 7 iR AU IR ISNT & Wil Bl 9918 d gY HS 9 fae &1 wweid
ERGIERCRIEIE]

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, | rise to support the Bill. It proposes to
change the name of the State from Orissa to Odisha. It also proposes to change the name of the
language from Oriya to Odia. The names of many of our places, cities and provinces were in a
way corrupted during the colonial rule of the Britishers. They pronounced them differently
imposing on them, directly or indirectly, their own identity. We used them and still continue to

use them. We still pronounce, for example, Dilli to Delhi and we take pride in that. We are
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accustomed to it. Going back to the original names is part of the process of decolonization. It is
an integral part of nationalism. Maybe, sometimes this creates problems. Our names are
symbolic of our identities. They are the symbols of our national pride and honour, our glorious
past, our cultural heritage and our history and civilization. They are not mere indicators of
persons, places, cities, regions and provinces. They are, indeed, the embodiments of our

national and cultural identity.

This phenomenon of changing names is found in other Asian countries also. The name
Cylone is changed to Sri Lanka, Burma to Myanmar and so on and so forth. The Chinese too
have changed, for example, the name of Peking to Beijing. Of late, we have changed the names
of some of our metropolitan cities — Pune from Poona, Mumbai from Bombay, Chennai from
Madras, Kolkata from Calcutta, Bangalure from Bangalore. Tamil Nadu, Kamataka, Kerala,
Andhra Pradesh, Maharashtra are the names given to certain provinces or States after

reorganization of States. They were not there on the political map of the British India.

Now, we are changing the name of Orissa to Odisha and rightly so. Odisha has its own
unique history and tradition, culture and civilization, language and literature. It has produced
great saints, poets, artists, patriots, leaders, educationists and thinkers. It has contributed its
own mite to Indian culture and civilization. It is an inseparable part of India and it is distinctly

apart.
The name is a badge of pride and honour.

What is in a name ? That which we call a rose

By any other name would smell as sweet.

That is what Shakespeare has said about a name. His mind was not perhaps seized with

the spirit of identity which is indeed a very sensitive issue.

A name is a name is a name.

It’s a flame and a flame and a flame.

Every Odishian would say with pride, “My name is Legion: for we are many.” An identity is a

symbol of solidarity. It expressed the feeling of “we-ness.”
With these words, Sir, | support the Bill. Thank you very much.

MR. DEPUTY CHAIRMAN: Now, there are six Members from BJD wants to speak. | will

give them one minute each to speak in Oriya.

SHRI PYARIMOHAN MOHAPATRA: Sir, | will abide by the promise given to the hon.
Chairman that we will finish it in 30 minutes. But, somehow or the other, the debate is taking

more time.
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Sir, before | speak in Oriya, | must thank the Treasury Benches, particularly the hon.
Prime Minister and his Government, Parliamentary Affairs Ministers, who have taken pains to
bring this Bill and muster enough support to this Constitutional Amendment. And, | thank the
BJP which has been very kind in issuing a Whip, ensuring attendance and supporting this

particular Bill.

Before | start, | would like to clarify that this is a great moment which | do not spoil by
politicizing, as my two friends from BJP and Congress representing Orissa have done.
Politicizing or raising issues like Centre’s neglect, etc., have been raised time and again. Or, the
question of raising the issues of corruption is a matter to be looked into by the State Assembly.
These have been raised and the State Assembly has been blocked time and again. We are also
not interested, at this moment, to raise the questions of corruption in this Government or that

Govemment.
SHRI RAMA CHANDRA KHUNTIA: | have not said anything.

SHRI RUDRA NARAYAN PANY: The Centre is neglecting and the State is

corrupt...(Interruptions)...

SHRI  PYARIMOHAN  MOHAPATRA:  State  cormuption,  Central  corruption
...(Interruptions )...Somebody is using such language ...(Interruptions)...But, the voters of
Orissa know better as to what to do...(Interruptions)...So, | am not going into all these issues

...(Interruptions )...

oft SUFHTGLY: 31T I STSTL....(FFIT)... TN § TSIBIR BT, FT 3MIDT 92 I8¢ 872
MY IS SRV ... (@FET)... T IS SV ... (FFET)...

SHRI PYARIMOHAN MOHAPATRA: | will not go into those issues?

#ft STFHTgfar: 3T IS SISV Y Rl provoke B BI2...(SFFETH)...

SHRI PYARIMOHAN MOHAPATRA: So, Sir, | am very thankful to hon. Members of different
parties who have supported the Bill. | thank the Orissa Assembly where it has been passed. |
thank thehon. Members of the Lok Sabha who have passed this Bill and brought it to this stage.
| also thank the hon. Chairman and the Deputy Chairman particularly who have, in a very difficult

day, allotted us the time. After this, | would like to raise this issue in Oriya.

*Respected Deputy Chairman Sir, the previous speaker my friend Mr. Rama Chandra
Khuntia has explained in detail about the traditions and culture of Odisha. He has spoken about

the past glory of our State. | too endorse his view.

*English translation of the original speech delivered in Oriya
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Sir, the Odias were a martial race. King Kharvela was a great ruler who drove away the
Greek army from Pataliputra (Patna) to Panipath. The Odia traders had maritime links with the
South-Eastern countries like Burma, Ceylone and Indonesia. They were operating from thirteen
ports in Odisha, which the Government in now reviving. It’s interesting to note here that the
ports even thousands of years ago were so ideally located, that now IIT Madrass too endorses it.

Thus technologically they were so advanced !

| am explaining in English because many members are not using head-phones here.

...(Interruptions). ..
ft SuayTgfar STH! dle SISTTI No controversy please. . ..(Interruptions)...

SHRI PYARIMOHAN MOHAPATRA: Whether our Chief Minister is well-versed in Odia or
not, he has the mandate of four crores of Odia people with 103 seats. While with all

yourknowledge you have managed only 27 seats. ...(/nterrupt/ons )
MR. DEPUTY CHAIRMAN: Please do not disturb, Mr. Khuntia.

SHRI PYARIMOHAN MOHAPATRA : Sir, Punjab was the last state to be taken over by the
British. What many people don’t knew is that Odisha was the 2nd from last to fall into the hands
of the British. Sir, the battle between British Army and Odisha forces continued for 4 years from

1814 to 1818. The British could take Odisha with great difficulty.

There are a few things | would like to mention. | am reminded of an incident which took
place in Switzerland about 40 years back. A Swiss-German asked me which part of India do you
belong to ? | replied ‘Orissa’. He searched for the name in his map written in German and said
that he has found ‘Odisha’ but not ‘Orissa’. Then | explained to him that thanks to the British rule

we are forced to use this name. He was surprised and | was upset.

Now the time has come to rectify this historic blunder. Like Varanasi, Vishakhapattanam,
Bengaluru or Kolkota we too will be known by our original name. With the correction in the
nomenclature the ‘Odia Swabhiman’ will be restored and the aspirations of the people will be
fulfilled. Whether economy will improve or not depends upon the collaborative efforts of the
Centre as well as the State. For the moment we can bask in the glory of our new name and be
spared of the ignominy of being pronounced erroneously. | congratulate the people of Odisha

and thank you all for your support. Bande Utkal Janani.

MR. DEPUTY CHAIRMAN: | think, now, Members from all the Parties have

spoken and it is very difficult to hold the Members. So, it would be better if we pass it.
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ft ¥ SrIraTeT (TSR : SUHHTART ARG, ... (FFET). .
ST Fe+ 77 (T IR W, ... (FTET)...
sft SywyTgfa: 39 support HR SN ...(@FET)... You have given the name, but the

sense of the House is that....
8f} TPTETRT STTETer W), 3 U AT < SINTY, H SATST e S ... (@),
sft GgerHTafa: <. << B .. Fqer)...
sft Fegga Fgdet (STES): W, 3 e IR bl 1 faxie =21 21...@aem)...
sft SgwHTIfar H TE HBREI G| ...(FTE)...
sft wgaT Fgd<t 39 IRE I A AN S| .. (FIFET)...

ST Fe AT TR, Tg 91 el 81§ A 9ewl 9 RIg BRaT § fh e b Yfetiis
o R 39 IR STegdrol 9 TR ....(FFE)... 39 IR AN § S HIEa=RIT BT & J&f IR
SR HRAT A8 8, D] AT A8 8, 3T S+ STegdToll R $R W2 8 ? 3R 89 qI-a
e 919 B o, A B |1 3= B SN (FFET)...

sft wgaa agd<t 7 6 B 39 IR VRIS 87 ...(FTE)... F1 39 [0 R {5l &1
IMAfI B? ...(FE)... ST AR L1 2, N 30 I B ST ... (FTET)...

#ft SueryTgfar d<=1 frar Sft, oMU Q1 fide # o a1 &' SR .. @ger)... aifdr S,
3T IfSTI MY TR B oY Igd Yfeehel WS! DR SRR TR ATID] BT ISl 2, 3T bl
qfewel a1l BL..(FTT. .

DR. CHANDAN MITRA: Mr. Deputy Chairman, Sir, | rise to support this Constitutional

amendment, despite the long delay that has happened. | think it is a historic day. Shri
Pyarimohan Mohapatra very correctly said that Orissa regains its prestige and a sense of history
with the change of name. This change of name was imposed by our colonial rulers in the past.
Other names have also been changed. | am very glad that, finally, Orissa is regaining its own
name and its own heritage. We should keep in mind that Orissa was a great civilization in its
time. Sir, if you go to Bali — a reference that Mr. Khuntia also made — you would find that in
Bali, today, they still celebrate Kartik Purnima, the day on which boats were launched from Puri
and took merchandise from Orissa to Bali. That day is still observed in Bali as a national holiday.
Sir, the tragedy is that we have forgotten our own heritage. It is not taught in our schools as to
what kind of a great heritage was there and what were the commercial achievements of Oriya
people, of those centuries. We only learn about the conquerors and their great achievements;
we have forgotten our own achievements. Sir, with this, | request the Central Government as
well as the Government of Orissa to pay some attention to their own heritage, to the heritage

that was being talked about here — about Kalinga. From the great Kalinga, the image of Orissa
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was reduced to Kalahandi. Sir, this is something that has to be reversed and we hope that with
the passage of this Bill — it is not just a change of name; it is a symbol; it is a matter of prestige
— the Government of Orissa will now take steps to inculcate the sense of achievement and
sense of history among its people and the rest of India will also join them in celebrating the

restoration of Oriya pride. Thank you.

gft gefien faRar (SS): R TIRAT R, § 9 8199 ®I 980 &=Jaig a1 arg,
R 9 qIFEAT =1 39 faet 1 i fhar 51 § Herm w311 ST &1, A1 Sff B3R efex 3T &
YIS, U Bl ggare <l g1 9%, 44 ST H diem & oy Aifes et fagrswafery # &=
# &1 arern =g

AR, H§ I el agdl [ SS & Al IS BT 1 SR daal S IR STxd 4
SATET GRIE | i TR, TT TaHE B RPHSIA S (319 T8 B TSI & Fog H ) fhan
ST Fhel T, ol I=I1 I§ BM 81 [Tl JUY B TRHR HRCHS B PR &, Al
37T S_IH & T gRac ol B a1 21 § a8 w1 arga 6 s |Qifvan St vd 89
T H3A Sfl 31 et A6 B B1 aoT8 A 31T SSIAT BT A ATS R8I f 8T 81 59 forg §
[ DI JIRBATE Q1 AT

§ SureT e dIell, dad Udb-al yithdl ¥ SOl a1 W dRAl argdl fUwet & 49
AR ¥ ugl o7 foh yer= w30 Sft 7 %aT b HRAay &t 3fRd TfH® €, oifhT ST # o
90 URerd 3MRel Tifires €1 S91ab forg ®1E et T 81 981 dol@ @) fhsAfiT 81 381 7, off
U 3iTeR 1 RIguer Sl 81 1 S 519 Uoh d9aeITel! 919 BT T AT Mdbeld o, 79 54
oo g g BT &, 31Tl ST A WY I81 §1 R8T 81 1l ST bl AHT2ITel! SSIRT GAT DRl AT
37T S IS H 717a B SRl Y fiedl  orig vt 72 1 7 I < 7 vl w6 gd
BT JHILATC IS A1MRY, &H AFHeR ISl AT S8l ST AT H A HIg B
SURIRT & A1 U® W vY T8l Fcdr 8, 89 991 81 @R ST A1feyl Sief ShifcraH
BT Pl AS 781 AT, I STt Yo of, oifdt st uifeafedrd urdhel o) gferd & -1 § Bt
nfeaRiai & 9 § HH UfSdl & AW A ISass T8l €1 8H AN Bl BT I ol A
IS I DI G G B BIH] A1EYI U8l HT T8 JHIRITell IS AT gR ARGy H TR
IS S M | ST S JET 21 &6 bR A9 TR ST Bl 7R ISi41 § uRafad &
IRy

IR ¥ - @ Sl nfearRiai & forg Sipe Weret iew Ry 1w €, S R Ew
AT BI ST A BRI HRATANRT

ST WET FA Sft 7 et b fgTs #36 Ol & el Bl sRarsHe far ST XaT 81 oifeh
TET IS 4 AT HIRAATE & 9 A SIS Al DI STed Holl ST X811 H AT He1 are g,
fFSTAM I H S D 3iER B B YT SHR A fTa™ B AIRRAT Bl AR TIRE WAl
1fayl
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12.00 Noon

H I8 HEAT AR [ DHac] IS BT AH el o A 81 98 JHgRITell SSIT e8| g ST
BH AN Y O O ST Sfererd &) SIaRT of 9T 371 21 99 TRId ST H, S8l g & airfeard)
A B THIN WM &, SU I8 TgaH ol & IRk sH R wl emgsiefe sl ama & fog
IS BT M RIS IS H R SSIATH &l ST ARy

3T H 5 8139 Bl g=aTS g1, I8-98d g=IdIa|
MR. DEPUTY CHAIRMAN: Dr. Bharatkumar Raut. Just support it. Please don’t go into
everything.

DR. BHARATKUMAR RAUT (Maharashtra): Sir, | will just take two minutes. 9X, # EX
3TEER YR ST B! ST bl GETS QA1 T8 & b ST SIS HUh 71 Ud ol w3 81 TS
2l gfr 3o 9gd I B I 2, R o sue) gwend O g8, g9a fow # emuat
g TG YA A g

AR, H TP a1 SR I A8 & {6 T 95 <A1 R o SfaiRed 81319 SHdb HIX
g 7q blrEbQI M g5 I ST Hzicqliui g 8§ & al your Government notes, all your

Govermment notings, GR, etc., should come in Oriya and not in English because we always take
regional languages only as a case of translation. All our bureaucrats write in English, and, later it
is translated into the regional languages. Our Constitution itself mentions ‘India’, /.e., ‘Bharat’.
What does it mean? ... (Interruptions)... Why should it be ‘India’, i.e., ‘Bharat’? It should be

‘Bharat’ which could be ‘India’.

AR, H T AN SR S AT8d &, H HERTE 3 AT g, SRS § a1 BT 919 JrIs D
I T, AP the High Court remains the Bombay High Court. HTH dT TTH dqcldN d"ﬁ'; =i
YT, but the High Court remains Madras High Court. ¥X, VAT T 87 Sir, this is because of the

iliteracy in the top bureaucracy. Let me tell you. Sir, let me finish this. This is because at one
time, there was Bombay Province. That was spreading from Karachi to Goa. That is why, it was
called the Bombay High Court. Madras was a province. Now, those provinces do not exist. So,
let there be Maharashtra High Court. Similarly, | would request the people of Orissa b 319 arat
T T TRHAT BT ST BT, SHBT ST SN, ....(FFT BT &h... T anfsem e ax
SERIRRCRICIC]

sft YPTETR STITATeT (TSRAT): SURHIIT Heled, MU 3l dici1 b1 il |9g 3T 8,
SqS Iy HdmerH 3uehT qgadgd gude|

R, H N oY TR & I g, 39T I3t 39 TR A1 U IT &1 i, 379 Siad B
Tl ATl {1 IS 4 T[OIR &, ST H IS B Apicl, IS BT T 3R ST &
TR H ST &1 H 59 e [I896 31 YRR GHT $RAT5| SSITH ST 81 2, formne
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AR B iR pIvme AR 21 IBIR W¥g 0 & a9 g3 I <fH elies foe iR & &9IR1 |ral &
Tl el & wUH [Teme &1 SIS 31 AR SST & 3775 SR SR 99 2, 98 1

&I IR AT &, R g8f R Rra=it w31 wwer 8, S+l amus & ecd | $gl 781 2l
IS U FHE IS T 3R I NS TG Uh WG 5T & 00 H AN ... (77T BT

... I8 W BT gIaTe |

SHRI SYED AZEEZ PASHA (Andhra Pradesh): Sir, | fully support this amendment, which is
nothing but the fulfillment of the long-standing aspirations of the people of Orissa who have had
a rich cultural heritage. | fully support the amendment Bill. | feel, today is a historical day for the

people of Orissa.

8ft guayrgfar SN IS TS| 319 U fAFe § 39T 9ule o) i)

sft wrorifar gere (NER): R, 31U 9 UR Ge1 die &1 AP Q1 &, $9 oy 3
CRICIEY

X, § 39 WAy dlem & {7y a1 gan § ife ER, da 3ii ST ugel U& &
I A1 3T MY BT A T gGa Sff I8 8, IFS fory #A%7 g+ gIg Jal § & 98,
T 3R ST, S U8 U X1 o, ST A1 df 98 {1 T, oifch S+t fRAfy o @1
gRec 2T garm, gafey S9a! fRIfr # ¥t gRac= w11 a1fewI ST & Brameiel #§ agd TRid!
21 8 %y ¢ T [TER iR ST Ugd Ua 5y 9, 319 d 37elT-31e X15d &1 14, offdh 8AR
T T 31 ot HioE 818w IR H it TR fER S AR

AR, B SUBT GHAT TR B 8, ol U a1 H MR a1 a8l g, Sl § U A$s 4
G HHATN IS 7 S AT & ITAR TBT IR & T TG Y T N ¥ Igal
o1, oifh IHDT die # SIS BNl of, TAfY IHST M [T T@N, s HT A9 I
T, ‘YT BT UICAT AT Pls 3T T4 IWT R [T8R BT BIg GAT A9 A1l H A I8
e IR ARATE ..(@FET)... VP e, U el f9gR # iR 9 &1 U forer 51 Swat
T HER (Munghyr)’ IT1 31d SHHT T IR (Munger)’ &1 011 .8 @1 &h... H

2ft STTHTGL: 3T T Vb W UH e T6 W ... (@&Fer)...

sft wrorifar g BR, § 98 Fde SR AR 6 39 IR-9R I8 il SFSHC A2 & o
UG E IR A QA & 7 S 3N & STRV S MTAR W RISTH U 81 IR 7 HsHS
A BT B fHIT AT T |

SHRI ABANI ROY (West Bengal): Sir, on behalf of the RSP, | would like to say that we
support this Bill wholeheartedly. On this historical day, we must thank the people of Orissa and

also the Parliament which is passing this Bill. With these words, | once again support the Bill.

...(Interruptions ...
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SHRI P. CHIDAMBARAM: Sir, | thank the hon. Members for supporting the two Bills and |

request them to pass them unanimously. ... (Interruptions). ..
sft FEeHTaLcr A9 TE 3T, T RAT BY? .. (@FET)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, everyone else gave their names. | too had put up
my hand.

MR. DEPUTY CHAIRMAN: We go by the names given here.
...(Interruptions ...

SHRI TIRUCHI SIVA: Sir, we support this amendment Bill. It is a day to be rejoiced. It is one
of those moments when we are reestablishing the fact that the sentiments of the people of a

region of this country are respected by this UPA Government.
sft F579T 918 (STR IR ¥N): TR, S8 BARI 4TSt Bl Al FH B ... (FTET)...

SHRI TIRUCHI SIVA: Sir, we can understand the feelings how much the people in Orissa
are happy because we haveexperienced the same thing in the past. Once again, Sir, | would like
to say that we, cutting across the political differences, join on some issues like this where the
sentiments and the feelings of people of any lingual region or any region are being respected.

Our party extends our fullest support for this Amendment. ... (Interruptions). ..
sft SR I (SN : ¥R, U e ...(@Zqe)...
ft SoeyTgfcr aTfoT SN, 319 I8 T PRAB? ... (FFET...

sft vETeTIOr gIfoE TR, TS & Q7 B I eI Si977 | ugel! IR ded MfReR a1
| ... FTET)...

sft aR% 31av (ABRTS): IR, ...(FTET)...
sft SyeaTafa: T A AR A1 B @ FE)... T TS | W SR A
WER Y@eq F faewr (4119): TR, TARI Uret i 59T §Hei Sl 8|

SHRI P. CHIDAMBARAM: Mr. Deputy Chairman, Sir, | thank all the hon. Members and all
political parties which are represented in this House for supporting the two Bills and | request

that the Bills be passed.

MR. DEPUTY CHAIRMAN: | shall first put the motion regarding consideration of Orissa
(Alteration of Name) Bill, 2010 to vote. The question is:

That the Bill to alter the name of the State of Orissa, as passed by Lok Sabha, be taken into

consideration.

The motion was adopted.
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MR. DEPUTY CHAIRMAN : We shall now take up clause-by-clause consideration of the
Bill.

Clauses 2 to 10 were added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 1, there is one amendment (No.2) by the hon.
Minister.

Clause 1 - Short title and commencement
SHRI P. CHIDAMBARAM?: Sir, | move:
(2) Thatat page 1, line 3, forthe figure “2010”, the figure “2011” be substituted.

The question was put and the motion was adopted.

Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: In Enacting Formula, there is one amendment (No.1) by the

hon. Minister:-
Enacting Formula
SHRI P. CHIDAMBARAM: Sir, | move:

(1) That at page 1, line 1, for the word “Sixty-first”, the word “Sixty-second” be
substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
SHRI P. CHIDAMBARAM: Sir, | move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: | shall now put the motion regarding consideration of the
Constitution (One Hundred and Thirteenth Amendment) Bill, 2010 to vote. The question is:

That the Bill further to amend the Constitution of India, as passed by Lok Sabha, be taken
into consideration.

The House divided

MR. DEPUTY CHAIRMAN: Ayes :167

Noes : Nil
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AYES — 167
Achuthan, Shri M.P.
Adeeb, Shri Mohammed
Agarwal, Shri Ramdas
Agrawal, Shri Naresh Chandra
Ahluwalia, Shri S.S.
Aiyar, Shri Mani Shankar
Akhtar, Shri Javed
Alvi, Shri Raashid
Amin, Shri Mohammed
Ansari, Shri Ali Anwar
Ansari, Shri Salim
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Badnore, Shri V.P. Singh
Baghel, Prof. S.P. Singh
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Batra, Shri Shadi Lal
Behera, Shri Shashi Bhusan
Bhartia, Shrimati Shobhana
Budania, Shri Narendra
Chatterjee, Shri Prasanta
Chaturvedi, Shri Satyavrat
Chowdary, Shri Y.S.
Condpan, Shri Silvius
Darda, Shri Vijay Jawaharlal

Dave, Shri Anil Madhav
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Deora, Shri Murli

Deshmukh, Shri Vilasrao Dagadojirao
Dhindsa, Sardar Sukhdev Singh
Dua, ShriH.K.

Faruque, Shrimati Naznin
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.

Gill, Dr. M.S.

Gnanadesikan, Shri B.S.
Goyal, Shri Piyush

Gujral, Shri Naresh

Hashmi, Shri Parvez

Ismail, Shri K.E.

Jaitley, Shri Arun

Javadekar, Shri Prakash
Jayashree, Shrimati B.

Jha, Shri Prabhat

Joshi, Dr. Manohar

Karan Singh, Dr.

Karat, Shrimati Brinda
Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Katiyar, Shri Vinay

Keishing, Shri Rishang

Kesari, Shri Narayan Singh
Khabri, Shri Brijlal

Khan, Shri Mohd. Ali

Khanna, Shri Avinash Rai
Khuntia, Shri Rama Chandra

Kidwai, Shrimati Mohsina
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Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Krishna, Shri S.M.

Kshatriya, Prof. Alka Balram
Kurien, Prof. P.J.

Kushwaha, Shri Upendra
Lad, Shri Anil H.

Lalhming Liana, Shri
Malihabadi, Shri Ahmad Saeed
Mallya, Dr. Vijay

Mangala, Kisan, Shri
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mishra, Shri Kalraj

Mitra, Dr. Chandan

Mohanty, Shri Kishore Kumar
Mohapatra, Shri Pyarimohan
Mukut Mithi, Shri

Munda, Dr. Ram Dayal
Mungekar, Dr. Bhalchandra
Naik, Shri Pravin

Naik, Shri Shantaram Laxman
Nandi Yellaiah, Shri

Naqvi, Shri Mukhtar Abbas
Natarajan, Shrimati Jayanthi
Natchiappan, Dr. E.M. Sudarsana
Pande, Shri Avinash

Pany, Shri Rudra Narayan
Parida, Shri Baishnab

Parjapati, Shri Ranbir Singh
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Parmar, Shri Bharatsinh Prabhatsinh
Pasha, Shri Syed Azeez
Patel, Shri Kanjibhai

Patel, Shri Surendra Motilal
Pathak, Shri Brajesh
Pradhan, Shrimati Renubala
Prasad, Shri Rajniti

Punj, Shri Balbir

Patil, Shri R.V.M.

Rajeeve, Shri P.

Ram Prakash, Dr.

Ramesh, Shri Jairam
Rangarajan, Shri T.K.

Rao, Dr. K. Keshava

Rao, Shri V. Hanumantha
Rashtrapal, Shri Praveen
Ratanpuri, Shri G.N.

Ratna Bai, Shrimati T.
Raut, Dr. Bharatkumar
Raut, Shri Sanjay

Ravi, Shri Vayalar

Rebello, Ms. Mabel

Reddy, Shri M.V. Mysura
Reddy, Dr. N. Janardhana
Reddy, Dr. T. Subbarami
Roy, Shri Abani

Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Rupani, Shri Vijaykumar

Sahani, Prof. Anil Kumar
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Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Sangma, Shri Thomas
Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.
Sen, Shri Tapan Kumar

Shafi, Shri Mohammad
Shanappa, Shri K.B.

Sharma, Shri Raghunandan
Shukla, Shri Rajeev

Singh Shri Birender

Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan

Singh, Shrimati Maya

Singh, Shri N.K.

Singh, Shri R.C.

Singh, Shri Ramchandra Prasad
Singh, Shri Shivpratap

Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi

Solanki, Shri Kaptan Singh
Soni, Shrimati Ambika

Sood, Shrimati Bimla Kashyap
Soz, Prof. Saif-ud-Din
Sudharani, Shrimati Gundu
Swaminathan, Prof. M.S.

Tarig Anwar, Shri

31



Thakor, Shri Natuji Halaji
Thakur, Dr. C.P.

Thakur, Dr. Prabha
Thakur, Shrimati Viplove
Tiriya, Ms. Sushila

Tiwari, Shri Shivanand
Trivedi, Dr. Yogendra P.
Uikey, Miss Anusuiya
Vasan, Shri G.K.
Vatsyayan, Dr. (Shrimati) Kapila
Verma, Shri Vikram

Vora, Shri Motilal

Vyas, Shri Shreegopal
Waghmare, Dr. Janardhan
Yadav, Prof. Ram Gopal
Yadav, Shri Ram Kripal
Yadav, Shri Veer Pal Singh
Yechury, Shri Sitaram
Zhimomi, Shri Khekiho

The motion was carried by a majority of the total membership of the
House and by a majority of not less than two -thirds of the
Members present and voting.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration of the Bill.
The questionis:

That clause 2 stands part of the Bill.
The House divicded

MR. DEPUTY CHAIRMAN: Ayes : 167
Noes : Nil
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AYES — 167
Achuthan, Shri M.P.
Adeeb, Shri Mohammed
Agarwal, Shri Ramdas
Agrawal, Shri Naresh Chandra
Ahluwalia, Shri S.S.
Aiyar, Shri Mani Shankar
Akhtar, Shri Javed
Alvi, Shri Raashid
Amin, Shri Mohammed
Ansari, Shri Ali Anwar
Ansari, Shri Salim
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Badnore, Shri V.P. Singh
Baghel, Prof. S.P. Singh
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Batra, Shri Shadi Lal
Behera, Shri Shashi Bhusan
Bhartia, Shrimati Shobhana
Budania, Shri Narendra
Chatterjee, Shri Prasanta
Chaturvedi, Shri Satyavrat
Chowdary, Shri Y.S.
Condpan, Shri Silvius
Darda, Shri Vijay Jawaharlal

Dave, Shri Anil Madhav
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Deora, Shri Murli

Deshmukh, Shri Vilasrao Dagadojirao
Dhindsa, Sardar Sukhdev Singh
Dua, Shri H.K.

Faruque, Shrimati Naznin
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.

Gill, Dr. M.S.

Gnanadesikan, Shri B.S.
Goyal, Shri Piyush

Gujral, Shri Naresh

Hashmi, Shri Parvez

Ismail, Shri K.E.

Jaitley, Shri Arun

Javadekar, Shri Prakash
Jayashree, Shrimati B.

Jha, Shri Prabhat

Joshi, Dr. Manohar

Karan Singh, Dr.

Karat, Shrimati Brinda
Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Katiyar, Shri Vinay

Keishing, Shri Rishang

Kesari, Shri Narayan Singh
Khabri, Shri Brijlal

Khan, Shri Mohd. Al

Khanna, Shri Avinash Rai
Khuntia, Shri Rama Chandra

Kidwai, Shrimati Mohsina
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Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Krishna, Shri S.M.

Kshatriya, Prof. Alka Balram
Kurien, Prof. P.J.
Kushwaha, Shri Upendra
Lad, Shri Anil H.

Lalhming Liana, Shri
Malihabadi, Shri Ahmad Saeed
Mallya, Dr. Vijay

Mangala, Kisan, Shri
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mishra, Shri Kalraj

Mitra, Dr. Chandan
Mohanty, Shri Kishore Kumar
Mohapatra, Shri Pyarimohan
Mukut Mithi, Shri

Munda, Dr. Ram Dayal
Mungekar, Dr. Bhalchandra
Naik, Shri Pravin

Naik, Shri Shantaram Laxman
Nandi Yellaiah, Shri

Naqvi, Shri Mukhtar Abbas

Natarajan, Shrimati Jayanthi

Natchiappan, Dr. E.M. Sudarsana

Pande, Shri Avinash
Pany, Shri Rudra Narayan
Parida, Shri Baishnab

Parjapati, Shri Ranbir Singh
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Parmar, Shri Bharatsinh Prabhatsinh
Pasha, Shri Syed Azeez
Patel, Shri Kanjibhai

Patel, Shri Surendra Motilal
Pathak, Shri Brajesh
Pradhan, Shrimati Renubala
Prasad, Shri Rajniti

Punj, Shri Balbir

Patil, Shri R.V.M.

Rajeeve, Shri P.

Ram Prakash, Dr.

Ramesh, Shri Jairam
Rangarajan, Shri T.K.

Rao, Dr. K. Keshava

Rao, Shri V. Hanumantha
Rashtrapal, Shri Praveen
Ratanpuri, Shri G.N.

Ratna Bai, Shrimati T.
Raut, Dr. Bharatkumar
Raut, Shri Sanjay

Ravi, Shri Vayalar

Rebello, Ms. Mabel

Reddy, Shri M.V. Mysura
Reddy, Dr. N. Janardhana
Reddy, Dr. T. Subbarami
Roy, Shri Abani

Rudy, Shri Rajiv Pratap
Rupala, Shri Parshottam Khodabhai
Rupani, Shri Vijaykumar

Sahani, Prof. Anil Kumar
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Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Sangma, Shri Thomas
Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.
Sen, Shri Tapan Kumar

Shafi, Shri Mohammad
Shanappa, Shri K.B.

Sharma, Shri Raghunandan
Shukla, Shri Rajeev

Singh Shri Birender

Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan

Singh, Shrimati Maya

Singh, Shri N.K.

Singh, Shri R.C.

Singh, Shri Ramchandra Prasad
Singh, Shri Shivpratap

Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi

Solanki, Shri Kaptan Singh
Soni, Shrimati Ambika

Sood, Shrimati Bimla Kashyap
Soz, Prof. Saif-ud-Din
Sudharani, Shrimati Gundu

Swaminathan, Prof. M.S.
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Tarig Anwar, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. C.P.

Thakur, Dr. Prabha
Thakur, Shrimati Viplove
Tiriya, Ms. Sushila

Tiwari, Shri Shivanand
Trivedi, Dr. Yogendra P.
Uikey, Miss Anusuiya
Vasan, Shri G.K.
Vatsyayan, Dr. (Shrimati) Kapila
Verma, Shri Vikram

Vora, Shri Motilal

Vyas, Shri Shreegopal
Waghmare, Dr. Janardhan
Yadav, Prof. Ram Gopal
Yadav, Shri Ram Kripal
Yadav, Shri Veer Pal Singh
Yechury, Shri Sitaram
Zhimomi, Shri Khekiho

The motion was carried by a majority of the total membership of the
House and by a majority of not less than two -thirds of the

Members present and voting.
Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now we shall take up clause 1 of the Bill. There is one
amendment (No.2) by the hon. Minister.

CLAUSE 1 — Short Title
SHRI P. CHIDAMBARAM: Sir, | move:

2. That at page 1, line 3, forthe figure “2010”, the figure “2011” be substituted.

The question was put and the motion was adopted.
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MR. DEPUTY CHAIRMAN: The question is:
That clause 1, as amended, stands part of the Bill.
The House diviged.
MR. DEPUTY CHAIRMAN: Ayes 167
Noes : Nil
AYES — 167
Achuthan, Shri M.P.
Adeeb, Shri Mohammed
Agarwal, Shri Ramdas
Agrawal, Shri Naresh Chandra
Ahluwalia, Shri S.S.
Aiyar, Shri Mani Shankar
Akhtar, Shri Javed
Alvi, Shri Raashid
Amin, Shri Mohammed
Ansari, Shri Ali Anwar
Ansari, Shri Salim
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Badnore, Shri V.P. Singh
Baghel, Prof. S.P. Singh
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Batra, Shri Shadi Lal
Behera, Shri Shashi Bhusan
Bhartia, Shrimati Shobhana
Budania, Shri Narendra

Chatterjee, Shri Prasanta
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Chaturvedi, Shri Satyavrat
Chowdary, Shri Y.S.
Condpan, Shri Silvius

Darda, Shri Vijay Jawaharlal
Dave, Shri Anil Madhav

Deora, Shri Murli

Deshmukh, Shri Vilasrao Dagadojirao
Dhindsa, Sardar Sukhdev Singh
Dua, Shri H.K.

Farugue, Shrimati Naznin
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.

Gill, Dr. M.S.

Gnanadesikan, Shri B.S.
Goyal, Shri Piyush

Gujral, Shri Naresh

Hashmi, Shri Parvez

Ismail, Shri K.E.

Jaitley, Shri Arun

Javadekar, Shri Prakash
Jayashree, Shrimati B.

Jha, Shri Prabhat

Joshi, Dr. Manohar

Karan Singh, Dr.

Karat, Shrimati Brinda
Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Katiyar, Shri Vinay

Keishing, Shri Rishang

Kesari, Shri Narayan Singh
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Khabri, Shri Brijlal

Khan, Shri Mohd. Al
Khanna, Shri Avinash Rai
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Krishna, Shri S.M.
Kshatriya, Prof. Alka Balram
Kurien, Prof. P.J.
Kushwaha, Shri Upendra
Lad, Shri Anil H.

Lalhming Liana, Shri
Malihabadi, Shri Ahmad Saeed
Mallya, Dr. Vijay

Mangala, Kisan, Shri
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mishra, Shri Kalraj

Mitra, Dr. Chandan
Mohanty, Shri Kishore Kumar
Mohapatra, Shri Pyarimohan
Mukut Mithi, Shri

Munda, Dr. Ram Dayal
Mungekar, Dr. Bhalchandra
Naik, Shri Pravin

Naik, Shri Shantaram Laxman
Nandi Yellaiah, Shri

Naqvi, Shri Mukhtar Abbas

Natarajan, Shrimati Jayanthi
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Natchiappan, Dr. E.M. Sudarsana

Pande, Shri Avinash
Pany, Shri Rudra Narayan
Parida, Shri Baishnab

Parjapati, Shri Ranbir Singh

Parmar, Shri Bharatsinh Prabhatsinh

Pasha, Shri Syed Azeez
Patel, Shri Kanjibhai
Patel, Shri Surendra Motilal
Pathak, Shri Brajesh
Pradhan, Shrimati Renubala
Prasad, Shri Rajniti

Punj, Shri Balbir

Patil, Shri R.V.M.
Rajeeve, Shri P.

Ram Prakash, Dr.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rao, Dr. K. Keshava

Rao, Shri V. Hanumantha
Rashtrapal, Shri Praveen
Ratanpuri, Shri G.N.
Ratna Bai, Shrimati T.
Raut, Dr. Bharatkumar
Raut, Shri Sanjay

Ravi, Shri Vayalar
Rebello, Ms. Mabel
Reddy, Shri M.V. Mysura
Reddy, Dr. N. Janardhana

Reddy, Dr. T. Subbarami
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Roy, Shri Abani

Rudy, Shri Rajiv Pratap

Rupala, Shri Parshottam Khodabhai
Rupani, Shri Vijaykumar
Sahani, Prof. Anil Kumar

Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Sangma, Shri Thomas

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.

Sen, Shri Tapan Kumar

Shafi, Shri Mohammad
Shanappa, Shri K.B.

Sharma, Shri Raghunandan
Shukla, Shri Rajeev

Singh Shri Birender

Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan

Singh, Shrimati Maya

Singh, Shri N.K.

Singh, Shri R.C.

Singh, Shri Ramchandra Prasad
Singh, Shri Shivpratap

Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi

Solanki, Shri Kaptan Singh
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Soni, Shrimati Ambika
Sood, Shrimati Bimla Kashyap
Soz, Prof. Saif-ud-Din
Sudharani, Shrimati Gundu
Swaminathan, Prof. M.S.
Tarig Anwar, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. C.P.

Thakur, Dr. Prabha
Thakur, Shrimati Viplove
Tiriya, Ms. Sushila

Tiwari, Shri Shivanand
Trivedi, Dr. Yogendra P.
Uikey, Miss Anusuiya
Vasan, Shri G.K.
Vatsyayan, Dr. (Shrimati) Kapila
Verma, Shri Vikram

Vora, Shri Motilal

Vyas, Shri Shreegopal
Waghmare, Dr. Janardhan
Yadav, Prof. Ram Gopal
Yadav, Shri Ram Kripal
Yadav, Shri Veer Pal Singh
Yechury, Shri Sitaram
Zhimomi, Shri Khekiho

The motion was carried by a majority of the total membership of the
House and by a majority of not less than two -thirds of the

Members present and voting.
Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: Now we shall take up the Enacting Formula. There is one
amendment by the hon. Minister.
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Enacting Formula
SHRI P. CHIDAMBARAM: Sir, | move:

1. That at page 1, line 1, for the word “sixty-first”, the word “Sixty- second” be

substituted.
The House divided.
MR. DEPUTY CHAIRMAN Ayes 167
Noes : Nil
AYES — 167

Achuthan, Shri M.P.
Adeeb, Shri Mohammed
Agarwal, Shri Ramdas
Agrawal, Shri Naresh Chandra
Ahluwalia, Shri S.S.

Alyar, Shri Mani Shankar
Akhtar, Shri Javed

Alvi, Shri Raashid

Amin, Shri Mohammed
Ansari, Shri Ali Anwar
Ansari, Shri Salim

Antony, Shri A.K.

Ashk Ali Tak, Shri

Ashwani Kumar, Shri

Azad, Shri Ghulam Nabi
Badnore, Shri V.P. Singh
Baghel, Prof. S.P. Singh
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.

Batra, Shri Shadi Lal
Behera, Shri Shashi Bhusan

Bhartia, Shrimati Shobhana
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Budania, Shri Narendra
Chatterjee, Shri Prasanta
Chaturvedi, Shri Satyavrat
Chowdary, Shri Y.S.
Condpan, Shri Silvius

Darda, Shri Vijay Jawaharlal
Dave, Shri Anil Madhav

Deora, Shri Murli

Deshmukh, Shri Vilasrao Dagadojirao
Dhindsa, Sardar Sukhdev Singh
Dua, Shri H.K.

Faruque, Shrimati Naznin
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.

Gill, Dr. M.S.

Gnanadesikan, Shri B.S.
Goyal, Shri Piyush

Gujral, Shri Naresh

Hashmi, Shri Parvez

Ismail, Shri K.E.

Jaitley, Shri Arun

Javadekar, Shri Prakash
Jayashree, Shrimati B.

Jha, Shri Prabhat

Joshi, Dr. Manohar

Karan Singh, Dr.

Karat, Shrimati Brinda
Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar

Katiyar, Shri Vinay
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Keishing, Shri Rishang
Kesari, Shri Narayan Singh
Khabri, Shri Brijlal

Khan, Shri Mohd. Ali
Khanna, Shri Avinash Rai
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Krishna, Shri S.M.
Kshatriya, Prof. Alka Balram
Kurien, Prof. P.J.
Kushwaha, Shri Upendra
Lad, Shri Anil H.

Lalhming Liana, Shri

Malihabadi, Shri Ahmad Saeed

Mallya, Dr. Vijay

Mangala Kisan, Shri
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mishra, Shri Kalraj

Mitra, Dr. Chandan
Mohanty, Shri Kishore Kumar
Mohapatra, Shri Pyarimohan
Mukut Mithi, Shri

Munda, Dr. Ram Dayal
Mungekar, Dr. Bhalchandra
Naik, Shri Pravin

Naik, Shri Shantaram Laxman

Nandi Yellaiah, Shri
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Naqvi, Shri Mukhtar Abbas

Natarajan, Shrimati Jayanthi

Natchiappan, Dr. E.M. Sudarsana

Pande, Shri Avinash
Pany, Shri Rudra Narayan
Parida, Shri Baishnab

Parjapati, Shri Ranbir Singh

Parmar, Shri Bharatsinh Prabhatsinh

Pasha, Shri Syed Azeez
Patel, Shri Kanjibhai
Patel, Shri Surendra Motilal

Pathak, Shri Brajesh

Pradhan, Shrimati Renubala

Prasad, Shri Rajniti
Punj, Shri Balbir

Patil, Shri R.V.M.
Rajeeve, Shri P.

Ram Prakash, Dr.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rao, Dr. K. Keshava
Rao, Shri V. Hanumantha
Rashtrapal, Shri Praveen
Ratanpuri, Shri G.N.
Ratna Bai, Shrimati T.
Raut, Dr. Bharatkumar
Raut, Shri Sanjay

Ravi, Shri Vayalar
Rebello, Ms. Mabel

Reddy, Shri M.V. Mysura
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Reddy, Dr. N. Janardhana
Reddy, Dr. T. Subbarami

Roy, Shri Abani

Rudy, Shri Rajiv Pratap

Rupala, Shri Parshottam Khodabhai
Rupani, Shri Vijaykumar
Sahani, Prof. Anil Kumar

Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Sangma, Shri Thomas

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.

Sen, Shri Tapan Kumar

Shafi, Shri Mohammad
Shanappa, Shri K.B.

Sharma, Shri Raghunandan
Shukla, Shri Rajeev

Singh Shri Birender

Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan

Singh, Shrimati Maya

Singh, Shri N.K.

Singh, Shri R.C.

Singh, Shri Ramchandra Prasad
Singh, Shri Shivpratap

Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
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Siva, Shri Tiruchi

Solanki, Shri Kaptan Singh
Soni, Shrimati Ambika
Sood, Shrimati Bimla Kashyap
Soz, Prof. Saif-ud-Din
Sudharani, Shrimati Gundu
Swaminathan, Prof. M.S.
Tarig Anwar, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. C.P.

Thakur, Dr. Prabha
Thakur, Shrimati Viplove
Tiriya, Ms. Sushila

Tiwari, Shri Shivanand
Trivedi, Dr. Yogendra P.
Uikey, Miss Anusuiya
Vasan, Shri G.K.
Vatsyayan, Dr. (Shrimati) Kapila
Verma, Shri Vikram

Vora, Shri Motilal

Vyas, Shri Shreegopal
Waghmare, Dr. Janardhan
Yadav, Prof. Ram Gopal
Yadav, Shri Ram Kripal
Yadav, Shri Veer Pal Singh
Yechury, Shri Sitaram
Zhimomi, Shri Khekiho

The motion was carried by a majority of the total membership of the
House and by a majority of not less than two -thirds of the
Members present and voting.

The Enacting Formula, as amended, was added to the Bill.
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TITLE — THE CONSTITUTION (ONE HUNDRED AND
THIRTEENTH AMENDMENT) BILL, 2010

MR. DEPUTY CHAIRMAN: Now, we shall take up the Title. The question is:
That the Title stands part of the Bill.
The House divided.

MR. DEPUTY CHAIRMAN: Ayes : 167
Noes : Nil

AYES — 167
Achuthan, Shri M.P.
Adeeb, Shri Mohammed
Agarwal, Shri Ramdas
Agrawal, Shri Naresh Chandra
Ahluwalia, Shri S.S.
Alyar, Shri Mani Shankar
Akhtar, Shri Javed
Alvi, Shri Raashid
Amin, Shri Mohammed
Ansari, Shri Ali Anwar
Ansari, Shri Salim
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Badnore, Shri V.P. Singh
Baghel, Prof. S.P. Singh
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Batra, Shri Shadi Lal
Behera, Shri Shashi Bhusan

Bhartia, Shrimati Shobhana
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Budania, Shri Narendra
Chatterjee, Shri Prasanta
Chaturvedi, Shri Satyavrat
Chowdary, Shri Y.S.
Condpan, Shri Silvius

Darda, Shri Vijay Jawaharlal
Dave, Shri Anil Madhav

Deora, Shri Murli

Deshmukh, Shri Vilasrao Dagadojirao
Dhindsa, Sardar Sukhdev Singh
Dua, Shri H.K.

Faruque, Shrimati Naznin
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.

Gill, Dr. M.S.

Gnanadesikan, Shri B.S.
Goyal, Shri Piyush

Gujral, Shri Naresh

Hashmi, Shri Parvez

Ismail, Shri K.E.

Jaitley, Shri Arun

Javadekar, Shri Prakash
Jayashree, Shrimati B.

Jha, Shri Prabhat

Joshi, Dr. Manohar

Karan Singh, Dr.

Karat, Shrimati Brinda
Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar

Katiyar, Shri Vinay
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Keishing, Shri Rishang
Kesari, Shri Narayan Singh
Khabri, Shri Brijlal

Khan, Shri Mohd. Ali
Khanna, Shri Avinash Rai
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Krishna, Shri S.M.
Kshatriya, Prof. Alka Balram
Kurien, Prof. P.J.
Kushwaha, Shri Upendra
Lad, Shri Anil H.

Lalhming Liana, Shri

Malihabadi, Shri Ahmad Saeed

Mallya, Dr. Vijay

Mangala Kisan, Shri
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mishra, Shri Kalraj

Mitra, Dr. Chandan
Mohanty, Shri Kishore Kumar
Mohapatra, Shri Pyarimohan
Mukut Mithi, Shri

Munda, Dr. Ram Dayal
Mungekar, Dr. Bhalchandra
Naik, Shri Pravin

Naik, Shri Shantaram Laxman

Nandi Yellaiah, Shri
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Naqvi, Shri Mukhtar Abbas
Natarajan, Shrimati Jayanthi
Natchiappan, Dr. E.M. Sudarsana
Pande, Shri Avinash

Pany, Shri Rudra Narayan
Parida, Shri Baishnab
Parjapati, Shri Ranbir Singh
Parmar, Shri Bharatsinh Prabhatsinh
Pasha, Shri Syed Azeez
Patel, Shri Kanjibhai

Patel, Shri Surendra Motilal
Pathak, Shri Brajesh
Pradhan, Shrimati Renubala
Prasad, Shri Rajniti

Punj, Shri Balbir

Patil, Shri R.V.M.

Rajeeve, Shri P.

Ram Prakash, Dr.

Ramesh, Shri Jairam
Rangarajan, Shri T.K.

Rao, Dr. K. Keshava

Rao, Shri V. Hanumantha
Rashtrapal, Shri Praveen
Ratanpuri, Shri G.N.

Ratna Bai, Shrimati T.
Raut, Dr. Bharatkumar
Raut, Shri Sanjay

Ravi, Shri Vayalar

Rebello, Ms. Mabel

Reddy, Shri M.V. Mysura
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Reddy, Dr. N. Janardhana
Reddy, Dr. T. Subbarami

Roy, Shri Abani

Rudy, Shri Rajiv Pratap

Rupala, Shri Parshottam Khodabhai
Rupani, Shri Vijaykumar
Sahani, Prof. Anil Kumar

Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Sangma, Shri Thomas

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.

Sen, Shri Tapan Kumar

Shafi, Shri Mohammad
Shanappa, Shri K.B.

Sharma, Shri Raghunandan
Shukla, Shri Rajeev

Singh, Shri Birender

Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan

Singh, Shrimati Maya

Singh, Shri N .K.

Singh, Shri R.C.

Singh, Shri Ramchandra Prasad
Singh, Shri Shivpratap

Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
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Siva, Shri Tiruchi

Solanki, Shri Kaptan Singh
Soni, Shrimati Ambika
Sood, Shrimati Bimla Kashyap
Soz, Prof. Saif-ud-Din
Sudharani, Shrimati Gundu
Swaminathan, Prof. M.S.
Tarig Anwar, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. C.P.

Thakur, Dr. Prabha
Thakur, Shrimati Viplove
Tiriya, Ms. Sushila

Tiwari, Shri Shivanand
Trivedi, Dr. Yogendra P.
Uikey, Miss Anusuiya
Vasan, Shri G.K.
Vatsyayan, Dr. (Shrimati) Kapila
Verma, Shri Vikram

Vora, Shri Motilal

Vyas, Shri Shreegopal
Waghmare, Dr. Janardhan
Yadav, Prof. Ram Gopal
Yadav, Shri Ram Kripal
Yadav, Shri Veer Pal Singh
Yechury, Shri Sitaram
Zhimomi, Shri Khekiho

The motion was carried by a majority of the total membership of the
House and by a majority of not less than two -thirds of the
Members present and voting.

The Title was added to the Bill.

56



SHRI P. CHIDAMBARAM: Sir, | move:
That the Bill, as amended, be passed.
The House divided.
MR. DEPUTY CHAIRMAN: Ayes 167
Noes : Nil
AYES — 167
Achuthan, Shri M.P.
Adeeb, Shri Mohammed
Agarwal, Shri Ramdas
Agrawal, Shri Naresh Chandra
Ahluwalia, Shri S.S.
Aiyar, Shri Mani Shankar
Akhtar, Shri Javed
Alvi, Shri Raashid
Amin, Shri Mohammed
Ansari, Shri Ali Anwar
Ansari, Shri Salim
Antony, Shri A.K.
Ashk Ali Tak, Shri
Ashwani Kumar, Shri
Azad, Shri Ghulam Nabi
Badnore, Shri V.P. Singh
Baghel, Prof. S.P. Singh
Baidya, Shrimati Jharna Das
Balagopal, Shri K.N.
Batra, Shri Shadi Lal
Behera, Shri Shashi Bhusan
Bhartia, Shrimati Shobhana
Budania, Shri Narendra

Chatterjee, Shri Prasanta
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Chaturvedi, Shri Satyavrat
Chowdary, Shri Y.S.
Condpan, Shri Silvius

Darda, Shri Vijay Jawaharlal
Dave, Shri Anil Madhav

Deora, Shri Murli

Deshmukh, Shri Vilasrao Dagadojirao
Dhindsa, Sardar Sukhdev Singh
Dua, ShriH.K.

Faruque, Shrimati Naznin
Fernandes, Shri Oscar
Ganguly, Dr. Ashok S.

Gill, Dr. M.S.

Gnanadesikan, Shri B.S.
Goyal, Shri Piyush

Guijral, Shri Naresh

Hashmi, Shri Parvez

Ismail, Shri K.E.

Jaitley, Shri Arun

Javadekar, Shri Prakash
Jayashree, Shrimati B.

Jha, Shri Prabhat

Joshi, Dr. Manohar

Karan Singh, Dr.

Karat, Shrimati Brinda
Karimpuri, Shri Avtar Singh
Kashyap, Shri Narendra Kumar
Katiyar, Shri Vinay

Keishing, Shri Rishang

Kesari, Shri Narayan Singh
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Khabri, Shri Brijlal

Khan, Shri Mohd. Ali
Khanna, Shri Avinash Rai
Khuntia, Shri Rama Chandra
Kidwai, Shrimati Mohsina
Kore, Dr. Prabhakar
Koshyari, Shri Bhagat Singh
Krishna, Shri S.M.
Kshatriya, Prof. Alka Balram
Kurien, Prof. P.J.
Kushwaha, Shri Upendra
Lad, Shri Anil H.

Lalhming Liana, Shri
Malihabadi, Shri Ahmad Saeed
Mallya, Dr. Vijay

Mangala, Kisan, Shri
Manjunatha, Shri Aayanur
Mathur, Shri Om Prakash
Mishra, Shri Kalraj

Mitra, Dr. Chandan
Mohanty, Shri Kishore Kumar
Mohapatra, Shri Pyarimohan
Mukut Mithi, Shri

Munda, Dr. Ram Dayal
Mungekar, Dr. Bhalchandra
Naik, Shri Pravin

Naik, Shri Shantaram Laxman
Nandi Yellaiah, Shri

Naqvi, Shri Mukhtar Abbas

Natarajan, Shrimati Jayanthi
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Natchiappan, Dr. E.M. Sudarsana

Pande, Shri Avinash
Pany, Shri Rudra Narayan
Parida, Shri Baishnab

Parjapati, Shri Ranbir Singh

Parmar, Shri Bharatsinh Prabhatsinh

Pasha, Shri Syed Azeez
Patel, Shri Kanjibhai
Patel, Shri Surendra Motilal
Pathak, Shri Brajesh
Pradhan, Shrimati Renubala
Prasad, Shri Rajniti

Punj, Shri Balbir

Patil, Shri R.V.M.
Rajeeve, Shri P.

Ram Prakash, Dr.
Ramesh, Shri Jairam
Rangarajan, Shri T.K.
Rao, Dr. K. Keshava

Rao, Shri V. Hanumantha
Rashtrapal, Shri Praveen
Ratanpuri, Shri G.N.
Ratna Bai, Shrimati T.
Raut, Dr. Bharatkumar
Raut, Shri Sanjay

Ravi, Shri Vayalar
Rebello, Ms. Mabel
Reddy, Shri M.V. Mysura
Reddy, Dr. N. Janardhana

Reddy, Dr. T. Subbarami
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Roy, Shri Abani

Rudy, Shri Rajiv Pratap

Rupala, Shri Parshottam Khodabhai
Rupani, Shri Vijaykumar
Sahani, Prof. Anil Kumar

Sai, Shri Nand Kumar

Saini, Shri Rajpal Singh
Sangma, Shri Thomas

Seelam, Shri Jesudasu
Selvaganapathi, Shri T.M.

Sen, Shri Tapan Kumar

Shafi, Shri Mohammad
Shanappa, Shri K.B.

Sharma, Shri Raghunandan
Shukla, Shri Rajeev

Singh, Shri Birender

Singh, Shri Ishwar

Singh, Shri Jai Prakash Narayan
Singh, Dr. Manmohan

Singh, Shrimati Maya

Singh, Shri N.K.

Singh, Shri R.C.

Singh, Shri Ramchandra Prasad
Singh, Shri Shivpratap

Singh, Shri Veer

Singhvi, Dr. Abhishek Manu
Siva, Shri Tiruchi

Solanki, Shri Kaptan Singh
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Soni, Shrimati Ambika
Sood, Shrimati Bimla Kashyap
Soz, Prof. Saif-ud-Din
Sudharani, Shrimati Gundu
Swaminathan, Prof. M.S.
Tarig Anwar, Shri

Thakor, Shri Natuji Halaji
Thakur, Dr. C.P.

Thakur, Dr. Prabha
Thakur, Shrimati Viplove
Tiriya, Ms. Sushila

Tiwari, Shri Shivanand
Trivedi, Dr. Yogendra P.
Uikey, Miss Anusuiya
Vasan, Shri G.K.
Vatsyayan, Dr. (Shrimati) Kapila
Verma, Shri Vikram

Vora, Shri Motilal

Vyas, Shri Shreegopal
Waghmare, Dr. Janardhan
Yadav, Prof. Ram Gopal
Yadav, Shri Ram Kripal
Yadav, Shri Veer Pal Singh
Yechury, Shri Sitaram
Zhimomi, Shri Khekiho

The motion was carried by a majority of the total membership of the
House and by a majority of not less than two -thirds of the
Members present and voting.

MR. DEPUTY CHAIRMAN: The Bill, as amended, is passed by required majority.
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